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Central Administrative Tribunal
Principal Bench, New Delhi,

RA-87/94 in

Un_wz/aL

New Delhi this the &4th Day of April, 1994,

\

Hon'hle Sh, 8,N, Dhoundiyal, Member(A)

Sh, Teerathjest Singh Chaula,
s/o Sh, Gur Baksh Singh Chauwla,
R/o E-43, Dev Nagar, 5ingle Storey,
fovt, Qrts., Neuw Delhis’, Raviesw
' Applicant

versus

1. The Secretary,
Mini stry of Water Resources,
Sharam Shakti 3hawan,
Rafi Marg,
New Dalhi-1,

X

2, The Secragtary,

- Ministry of Energy,
Dapartment of Pouer,
Sharam Shakti Bhauwary,
Rafi Marg,

New Delhi
3, The Director,
Central Spil & Matarials
Regsarch Station,
Quter Rinay Road,
Haus Khaz,
New Delhi, . Respondents

CRDER (BY CIRCULATION)

This revisw anplication has been filed
by Sh. T,2.S8. Chawla, gpplicant in 0A-173/87
decided on 28.9,1993, His application had earliar
been dismissed in default an 4,11.1993, It uas
later restored but even on the final date of hearing
no one was present on hehalf of the apnlicant, The
Tribunai proceeded to dispose of this 0,A. on the
basis of available record iﬁcljding the original file

containing the cenfidential reports of ths anplicant,

Having gone through the revieu application,

I find that it contains nothing but erguments on

b/




thae merit of the application which should have 5een
advanced at ths time of final hearing. He has not
made out a case for review on the hasis of ‘an error
apparent an thé face of judgement, The revieuw

application is, therefore, rejected,

I@.ﬂ/.sﬁﬂﬁ(‘w/u
(8.N., DHOUNDIYAL)
MEMBER(A)
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